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~ Applicant.

Hon'ble Justice <. Nath, V.C.
Hon'ble K.J. Raman, A.M.

This application, under Section 19 of the Admltﬁg"tmti‘\gg B, .,

Tribunals Act,1985, is for issue of a direction to the wspbn’ére‘“ﬁﬁ&

not to terminate the employment of the applicant on the hasis nf '

the impugned order dated 20.2.1988 (Annexure 'A' to the application)
informing the applicant that on the expiry of 15 days his services
would stand terminated. The reason assigned in the impugned order
is that his Casual Labour Service Card No. 295151, allegedly issued
by the PWI, Mathura, was gut'verifted and it was found that the
said Card was forged.

2, The short ground of challenge hy the applicant is that
the applicant had not given a reasonable opportunity to show-cause
hefore the respondents held that the applicant's Casual Labour Card
was forged.

3. NDespite repeated notices (o the respondents, no counter
affidavit has been filed and, therefore, orders were passed on
11.5.1988 that the case would proceed and would be disposed of
ex parte. No appearance has heen made even NoOw.

4, A similar situation figured before this Tribunal in ©Q.A.
No.875 of 1987 (Abdul Salim v. Union of India) in which the effect

of failure to hold an enquiry was considered for the reasons recorded




afresh into the allegation of the Service Card helng fgl:’g an 3

give an opportunity to the applicant for the purpnsesf bf ?J&Téin g} :

that enquiry. The applicant shall be given wages from the? da’f& ‘"t

.
Ll

reinstatement; he shall not get any back wages. The .-applié‘ﬁ;tféﬁff

__ 3 is accordingly allowed. There will be no order as to costs.
3
st ZMOER (A). VICE-CHAIRMAN,
Dated: February 6, 1990.
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